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SHRI- SAUGATA ROY; How can the
Chair justify it?

SHRI RAJ NARAIN: The residuary
power with the- Chair is always there.

MR. CHAIRMAN: The hon. the
Health Minister.

16.24 hrs.
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SHRI SAUGATA ROY (Barrack-
pore): On a point of order.

MR. CHAIRMAN: There will be
no point o{ order at thig stage.

SHRI SAUGATA ROY: Please
look at me, otherwise I will keep on
standing.

ot Tman : a§ W ogaar

SHR| SAUGATA ROY: I amon a
point of order.

st da @ ogw AR #Y 7
®gEF F1 dwar g gur §

ot TemToR ;S Wt gEer
7g sy fr g Ffag L.

SHRI SAUGATA ROY: I am agaln
saying I am on g point of order. I
require your attention. I am on a
point of order under Rule 26. You
are taking Private Memberg time. How
can you gllow him to take this time,
The Minister i3 making a long state-
ment. I think you should give g rul-

ing,
" MR, CHAIRMAN: Minister, please
continue.

W Ty wreme c ww A
ag wanr fe goere & faq =
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SHRI SAUGATA ROY: I rise cn &
point of order. Rule 26 of the Rules
of Procedure clealy says about the
precedence of Private Members’® Busi-
ness. You have got Rule 28 and also
Rule 26 which deal with the arrange-
ment of Private Members’ Business,
There i no clause under which you
could walve thig rule, ang allow trie
Minister to = make such a long state-
ment. My second point of order is
this. It is with regard to the state-
ment of the Minister, When he first
rose to make a statement I thought
that this is being done by him under
Rule 372, I thought that he was making
an important statement to end the
strike and that was why 1 thought he
was cofing before the House to take
away some time from the Private
Members’ Business so that he could
make a good announcement to the
House that the strike is ended. |t is
not so. The strikes is continuing.
The medicos, the young medical stu-
dentg are continuing to be on strikes
Government is not able to solve their
demands. The Minister comes here
and reads out a flve-page statement as
to why the strike is not settled and so
on. Ig it not the Minister's business
to see that the strike is settled? He
comes to the Houge with a long state-
ment taking away the time from the
Private Members' Business, Let this
g0 on record that I take serious ob-
jection to hig taking away the time of
the Private Members’ Business ard
this peremptory use of the House bW
the Minister, and his making 5 state-
ment over a non-issue, over an isrfue
which had been discusseq several
times in this House, over an issue
which is contiuning for several days.
1 request you to look into this and see
that this thing is not repeated in
future. This is my submission,

MR. CHAIRMAN: So far as tne
right of the Minister to come before
the House to make a statement ig con-
cerned, as you know, the Minister can
always do so. But I do agree that in
the midst of the Private Membesrs’
business, he can only do so, with the
permission of the House and the House
did give him the permission,
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Now, s0 far as the nature of the
statemésit 18 concerned, the Minister
Ngg consulteq the Speaker. The han.
Speaker has permitted him to make
the statement, And you, too have.
The honourable House, would agree
that if the Minister gave a statement
0 the Presg to tne effect that he is
making certain concessions, the House
would have been naturally annoyed,
saying when the House ig in session,
why did the Minister not tell it 4rst in
{be House, and why did he tell it to
the Press, The Minister wanted to
take the House into confidence at tie
first opportunity. This is wnat
prompied him to come to the House.
So he gought the Speaker’s clearance tc
make this statement here with the
permission of the House and the
House did give him the permission.

I do agree with my hon. friend that
hig statement wag rather long. He
‘fook almost 20 tp 25 minutes, I have
already said that we would extend the
fime of the House by that period for
Private Members' Business, Now,
Shri Samar Guha,

RESOLUTION RE. SETTING OP OF
NETAJI NATIONAL ACADEMY—
’ Contd.

MR, CHAIRMAN: Shri Samar Guha.

SHR] SAUGATA ROY: Madam
Chairman, since you have tmade zn
exception in the case of the Minister,
why not you give me a chance to speak
on thig Resolution?

MR. CHAIRMAN: All right. Have
Your gay, Mr, Roy,

SHRI SAUGATA ROY: Madam
Chairman, thank you very much. I
commend thig Resolution moved by
Shri Samar Guha who is one of the
longest crusaders for acquiring for
Netaji Subhas Chandra Bose, his due
plasce gand due recogmition and due
share in the country’s political, educa=-
tional ang economic life.

Shrt Samar Guna hag moved a very
comprehensive Resolution in which he
hag suggested the setting up of 7n
Academy named after Netaji Subhas
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Chandra Bose. If you look at the life
ahd workg of Shri Subhgg Chandra
Bose, two things stand out very clsar-
ly (1) his great exploits as the leader
and the commander of the Ingian
National Army and 2) his thinking
on economic and political issues that
we came to know of through his presi~
dentship of the ‘Congress, through his
different presidential addresses to the
Congress, of hig setting up of the
Planning Commission under the \eader-
ship of the Congress. Madam, both
these things, both these aspects are
aspects which have not yet been dealy
with in full and, in which, proper re-
search has not been done. Professor
Guha has, in fact, very apily pointed
out that to-d_ay, to go into the pro-
blem; of national irtegration &
thorougn research, academic research,
is necessary because Subhas Chandra
Bose’s IN.A. (Indian National Army)
was in fact a symbol of national integ-
ration as you will find that there were
Muslim Generals like Shri Shshnawaz
Khan and others and there were South
Indian people like Lakshmi Swamina-
than and there were other people from
North India like Col. Sehgal and cther:
leaders and the Azad Hind Fauj buils
abroad, set up abroad, was really a
picture of the national army through
which Shri Subhas Chandra Bose tried
to liberate our country,

Another point stands out very clear-
ly. That is that Shri Subhas Chandra
Bose had always an eye for the natio-
nal integration. In that, he gave
three slogans to the Azad Hind Faul.
They were:

‘Ittafaq, Atimad and Kurban’.

It 1 may gay 5o, they were not slo-
gans in Hindi,; they were not slogans
in Bengall, hiz own mother-tongue but
they were the slogans which would
attract the minority community to the
Azad Hind Fauj and make them integ-
rate together.

1 bad rather a rare opportunity of
speaking after the Minister's reply and
hig reply appeared absolutely lacke
lustre like the whole performance of
the Bdweation Ministry in the last oné
year, if you will permit me in saying,



